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MR. SPEAKER: The list was to be
sent to each Member. Normally we don’t
allow any questions. And, as the questions
were addressed to me, to get out of the pro-
cedure, that was the only procedure I adopted,
and so T hope the questions addressed to me
were also heard by the Minister. And, if he
likes, he can also make his observations.
That is the only way I can cover this.

SHRI P. C. SETHI: I would like to
clarify one point if you permit.

MR. SPEAKER: The House stands
adjourned for lunch to meet at 2 P.M.

13.05 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at six minutes past Fourteen of the
Clock.

[SHRI VASUDEVAN NARR in the Chair)

PAPER LAID ON THE TABLE—Contd.
ImpoRT TRADE CONTROL PoLICY

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): 1 beg to lay on
the Table a copy of the Import Trade Con-
trol Policy for the year 1970-71. [Placed in
Library. See No. LT-3031/70].

14,07 bre.

STATUTORY RESOLUTION RE: CAL-
CUTTA PORT (AMENDMENT)
ORDINANCE
’ &
CALCUTTA PORT (AMMENDMENT)
BILL

MR. CHATRMAN: The House will now
take up Shri Kanwar Lal Gupta®s resolution
regarding disapproval of the Celcutta Port
(Amendment) Ordinance.
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SHRI S. M. BANERJEE (Kanpur): I
rise on a point of order.

MR. CHAIRMAN: On what?

SHRI S. M. BANERJEE: On this parti-
cular motion, I have a point of order. Has
he moved his motion or not? After he moves
the motion, 1 have a submission to make.

ot wae ww qar (feedt wwT) ¢
qwTafa oY, & sraaT s & frefafaa
yETa 5 g Far g w5

“7g WAT HAEAT 9T (G-
q9) wWeqRw, 1970 (1970 &7
HEATeW gl 2 7, A 2 F@D,
1970 &t weafa gra weATiUE
faar war a1, freART ST 1"

SHRI S. M. BANERJEE: I rise on a
point of order. May I invite your kind atten-
tion to rule 340 which says that:

““At any time after a motion has been
made, a member may move that the debate
on the motion be adjourned.”?

1 bave received so many telegrams today
from various places in UP, from the Central
Government employees as well as, the State
Government employees, in regard to the
levy of professional tax from 1965.

MR. CHAIRMAN: Order.

SHRI S. M. BANERJEE: Kindly hear

me. . .

MR. CHAIRMAN: No, I do not think
that it is important enough for this kind
of interruption. '

SHRI S. M. BANERJEE: ' I am. moving
the motion under rule 340.

MR. CHAIRMAN: Order, please. Shri
Kanwar Lal Gupta.

SHRI S. M. BANERJEE: I want that the
Finance Minister should make a statement
bere.

MR. CHAIRMAN: T am sorry.
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SHRI KANWAR LAL GUPTA: This
is a very important thing, and I also support
him, ’

_MR. CHAIRMAN: This is not the
occasion for it. This'is not imprtant enough
for the interruption of the business of the
Hougse. .

SHRI S. M. BANERJEE: ¥ have given
it under rule 340. You can rule me out after
hearing me, and I shall abide by your ruling.

MR, CHAIRMAN: 1 have heard him
sufficiently to understand that it is not im-
portant enough for the interruption of the
normal business of the House.

SHRI S. M. BANERJEE: This matter
relates to UP and professional tax has been
levied on the Central Government as well
as State Governmeni employees. . .

MR. CHAIRMAN: There are many
other occassions when he can raise it.

SHRIS. M. BANERIJEE: Unless we raisc
it now, the mischief will be done.

MR. CHAIRMAN: It is not necessary
that the business of the House should be
adjourned. Itis an important point. But my
point is that this is not important enough for
the adjournment of the normal business of
the House. 1 do not deny its importance.
1 only say that it is not important enough
for the adjournment of the normal business
of the House at this time of the day.

SHRIS. M. BANERJEE: Let the House
be adjourned for two hours. ‘

st seme Wie et (g19Y) -
R ¥ gF T FEAIC THR
I fo@ ag SwwT FEEEW ST
Ll
SHRI S. M. BANERJEE: We have al-
ready written to the Chief Minister. I am
not allergic to Shri Charan Singh.
" MR. CHAIRMAN: He may raise it on
other occasions.
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SHRI S. M. BANERJEE: There are all-
India services also. How can this tax be
levied on them?

MR. CHAIRMAN: Is Shri Kanwar Lal
Gupta speaking on his resolution-or not?

SHRIS. M. BANERJEE: He is speaking
on profession tax.

sl W s qav : qwrafa off, &
FIFAT N (FAET) qeqrAW, 1970
F1 fregate &1 weo & ST SEan
g | IEFT OF FTI07 AT 7% & fF T
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A ey Swmdy w1 ofr feme
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oY | 7g fawr fem fag omar T & fw
FAFUT TIE  HIAE FT qg AfFFR
fear wrg fs gaet e gEa @@ =T
WA | Og WA FE AN § A @
¢, 79 fRTgas! U ¥ 7T 7Y A€@
T qEY ? T TG § Hq1 AT wAT 7
W #g A 9gw faw &g 41
oY IawT ag o qrEN AT Wfee
qY | 39 g9 afs ag @EA & aveA
Wt a9 4§ 99 g AT, §EH &
fewrer Ad) it | A wT F WAl
gAdfrefadT 1 aug ¥, w9 Hifowm
% &AM #1 a9g ¥, wWoAT fsfma
afierd ®Y T & AT A@ e )
ot sfawTe awwe & ar egafa &
faq wrar &, o7 fs aga ww gew fag
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wre fear srAT =ifgn, 94T Siz-gR
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T | JART g wEa g mE @ fn
for WIS &7 W IEWT & ST
grfge S W s AE AT 2
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wgt 0% w4 faw w1 waew g, §F
FOTL & a9 oo a9 g | F @
fa=r w7 Fwe waT § W IEw wTOr
W% ¢ | YA W @NE § gafaq
wo § 6 goeh o gEa 9w o oA
woweT #1 Wir § or =t g ok
FEET W7 AT TwHATS § wg ot g
A 1w Y w7 T ST R &
FERT WY ST AT T | WO AT
66 . Y., P ovay o< W &
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): I beg to move:

“That the Bill further to amend the
‘Caléutta Port Act, 1890, as passed by
Rajya Sabha, be taken into consideration.”

‘This is a small and simple Bill. It secks to
amend the Calcutta Port Act, 1890 with a
view to confer powers on the Commissioners
of Cakutta Port to undertake works or ser-
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vices on behalf of other authorities, including
the State Government. A similar provision
cxists in the Major Port Trusts Act, but that
Act does not apply to Calcutta Port which
is governed by its own Act.

The question was raised by the Mover
of the Resolution why this had not been taken
up carlier. Actually, when the Major Port
Trusts Act was framed in 1963, the question
was considered whether it should apply to
Calcutta Port also, but because of the situa-
tion in Calcutta being different, we wanted to
bring a new Act. For that purpose, the Major
Ports Commission is sitting, and it is going
to give its report in a few months and based
on that report, we propose to amend all the
Major ports Acts, including the Calcutta
Port Act, comprehensively.

This amendment has assumed importance
because the West Bengal Government is
considering the construction of a second
bridge on the river Hoogly. For that project
they wanted to give some portion of the work
to the Calcutta Port Commissioners, but the
Commissioners cannot take up the job un-
less the Calcutta Port Act is amended.

In January 1969 it was decided to give a
non-plan loan for a second tridge on the
river Hoogly. Earlier the West Bengal Govern-
ment wanted to pass the Hoogly River Bridge
Act. At that time the President’s rule came
and that Act was passed by the Consultative
Committee. But after the election the new
Government wanted to make some amend-
ment and they passed a new Act in replace-
ment of the President’s Act. When the new
Act was passed and assented to by the Presi-
dent, certain consequential things arose.
What will be the composition of the Bridge
Commissioners? For that they asked us to
amend the Calcutta Port Act. We had introdu-
ced a similar Bill in Rajya Sabha on the last
day of the last session, 24th December, 1969.
It could not be passed. We did not want to
delay the work on the Second bridge on
Hoogly. For that purpose the West Bengal
Government has asked the Central Govern-
meat to bring this Ordinance so that powers
may be given to the Calcutta Port Commis-
sioners and they could undertake this work.
If there was no provision, they could not do
it. That is why we brought this Ordinance.
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There can be no two opinions on bringing
forward an Ordinance for development
purposes, for expediting the matter. The
hon. Mover of the Resolution also said that
it was a very important work and he agreed
with the purpose of the Bill. An enabling
clause had been put in this Bill so that all
things done during that time may also be
incorporated. Section 35 of that Act does not
provide that the Port Commissioners can do
any work on behalf of the State Government.
We are giving that power to the Port Com-
missioner so that they can do any work on
behalf of the State Government. It is a small
and simple measure and I request the House
to pass it.

SHRI KANWAR LAL GUPTA: What
about the points raised by me?

SHRI IQBAL SINGH: He says, why
we had not brought any amendment before.
There was no necessity for this. The Second
Hoogly bridge was sanctioned and the West
Bengal Government wanted to construct that
bridge. That is why the necessity has arisen.
We do not want to amend every Act unneces-
sarily. When a contingency arises, we amend
the Act. He says that Calcutta port should
be modernised. That is what we are doing.
The Farraka barrage is being constructed;
more than Rs. 150 crores are provided so
that water is there in the port for sufficient
depth. In Haldia we are constructing a most
modern port. Now Hoogly brings 12 million
tonnes of silt every year and de-siliting it is
a problem, Somec part of it is pushed out
with the river force and some taken in by the
sea force also. For desilting it we bave pro-
vided one of the biggest dredger fleet and we
have sanctioned one more big estuarian
dredger. Still it is a fight against nature;
and within the available resources we are
trying to help them. About 12 millions tonnes
of silt come to be removed annually Farraka
barrage is being constructed for that purpose.

Then, the hon. Member has referred to
pilferage. In this matter, we have taken
steps not only in the Calcutta port but in
other ports also. There is also some improve-
ment. In Calcutta, we have appointed an
anti-pilferage Committee, as also in other
ports.. They meet every month and take
stock of the things and formulate measures
as to how to stop pilferage, and whosoever

helps them, we also reward them: We have
taken a definite step for preventing pilferage
in the ports through anti-pilferage measures.
With that, there is some improvement in the
situation. T cannot say that there is a total
improvement. Let us wait for some time
more and see how this menace can be met,

Regarding the building, if he can write to
me, giving me the name of the building, I shall
look into it, because the Calcutta port has
got a big area; it may be a private or govern-
ment building. T will certainly look into it
and see to it. If you can give me definite in-
formation.

SHRI KANWAR LAL GUPTA: Let
him make enquiries; what else can I give;
there is no name of the building. It is within
a radius of four furlongs from the docks.
This building is owned by the Shipping
Department of the Government of India.

SHRI IQBAL SINGH: Perhaps in the
radius of four furlongs, even the whole of the
Dalhousie Square is situated. If he can write
to me giving the particulars, I shall see.

Sir, these are the points which hon. Mem-
bers have made and [ have replied to them,
I commend the Bill for the consideration of
the House.

MR. CHAIRMAN: Both the resolu-
tion and the Bill are before the House. The
discussion will be on both. The total time
is two hours. I think for the first reading we
may take an hour and a half, because there
are only a very few amendments.

SHRI M. S. MURTI (Anakapalli): Mr.
Chairman, Sir, | commend the purpose of
this Bill but I have certain doubts regarding
the actual necessity for amending the Calcutta
Port Act of 1890. I fe=lthat the Government
has asked these Port Commissioners to con-
struct this bridge on their behalf. I do not
quite understand the meaning of the words
*“The Commissioners may undertake to carry
out on behalf of any person (including any
State Government)” I do not know whether
this Ministry wanted to convert the Port
Commissioners into a contract building
worker. The Port Commissioners have got
their own work to do and they are notable
to doit. They are not able to remove the silt
from the river at the Calcutta port, Tha
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Calcutta Port Commissioner have not yet
beea able to cope with thesilt problem. Even
the World Bank has given them a loan. Even
as long ago as 1964, it was pointed out that
the Calcutta port should be improved and the
canstruction should be improved. Ships with
a draught of 36 feet can not get into the
Calcutta port as such, and for obtaining this
draught, big dredgers have to be brought
there. All the silt has also to be removed.
At present, there are only certain portions over
which the ships can sail and enter the
port. When there is enough work for the
Calcutta Port Commissioners which they
are not able to fulfil, I do not know why this
work also is being entrusted to them.

There many be certain technical diffi-
culties in constructing the second bridge on
the Hoogly. 1 have no objection in that
regard. It is very necessary, and even in 1964
the Estimates Committee had gone into the
details ofthis work and they had recommend-
od. to this Government, but the Govern-
ment have been sleeping over it all these
days; and that is probably for want of finance.
Now that the State Government has taken
up the work, they can readily call for tenders
and ask them to carry on the work. If there
is anything technical and there is some diffi-
culty, there must be some sort of under-
standing between the State Government and
the Port Commissioners so that both of

" them can co-ordinate the work and conduct
the work peacefully there. 1 do not know
why this thing has becn given to the Port
Commissioners.

Pilferage has been referred to. As pointed
out -by. Shri Kanwar Lal Gupta, especially
during the recent months, there has been an
increase in pilferage cases. 1 request that this
should be looked into. The Minister himself
has agreed that there is pilferage at the Cal-
cutia port and said that it has been reduced.
Lt is not a question of reduction; it must be
completely eliminated from there.

Then there is the wording “‘of any person™
and “‘such person.” If:it is for a particular
purpose, [ can as well understand it, because
iris. part and parcel of their work also, and
because ships have to go under this bridge.
l.tan understand it in that case. Bwt whea

you ask thema to constouct it, aay such people -

terConstruss, l:de et koow how. the Govera-
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ment allows the Port Commissioners to take
upon themselves this contract. The second
bridge on the Hoogly is a work of public
concern. It is an essential thing. 1 wel-
come the purpose for which this power is
being given to the Port Commissioner, but
1 cannot understand the term “any person®.
That means, aay private person also can ask
the Port Commissioner to construct a build-
ing for him. In that case, the Port Commis-
soners will convert themselves into a contract
business, That is why I object to the words.
“I.I"l}l' p-euon."

The improvement of the port as such
should also be taken up. The Haldia port
has not been completed up till now; it has
been pending for so many years. Originally
it was intended to be a lightening port and
not a modern port. 1 do not know whether
it has been revised. In an area of 80 miles
from the mouth of the river up to the Cal-
cutta port, the sand bars should be removed.
Then only ships with 36 ft. Draft can come
easily. In present day shipping, the DWT
is increasing up to 1 lakh tonnes, Unless
the sandbars are removed, and the port is
modernised, we cannot bring in the ships there
and carry on import-export business. I
appreciate the amendment sought to be
made, but I object to the words “any person™.
It should be specifically mentioned that for
this purpose alone it should be dome and not
for any other private business. No private
person should be brought into this thing.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): Sir, 1 am glad that this,
amendment is being made, because it will

ble the Cc i wers to take up certain
work which is very necessary to do. [ would
remind the House that Calcutta Port actually,
carns for the country Rs. 300 crores of foreign’
exchange every year, Through the Calcutta
Port, nearly 42 per cent of our exports and
25 per cent of our imports take place. There-
fore, the Calcutta port is very important,
We want Haldia and we want a second ‘bridge
over the Hooghty. But-the sand-bars have-
to be dredged effectively. Quite: ofterr the
drogers, that- have beon previded. are net:
commissioned, because they go owt ofliorder.
They arc very.specialised dredgcre-and 1-com:
gratulate the. mimister fom: goming thess:
deedgess. Bus:scmmstiones. they ase Dot abls
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to function. I hope they would have lesser
periods of non-functioning and the sand
bars will be quickly removed.

Coming to the pilots, piloting of the ships
in the Hoogly is one of the most specialised
jobs in the world and I hope the pilots would
be kept satisfied in every way, because if
they are not satisfieo, the whole port cannot
function. Therefore, T would plead that the
grievances of the pilots should be removed
as quickly as possible.

There is a commission going into the pay
structure of all dock woskers. Whether
Calcutta port dock workers are going to be
assimilated into that structure is yet to be
sottled, I hope the Calcutta port dock workers
will get their full dues and the Calcutta port,
with all its possibilities will be fully developed
and be the pride of Calcutta and India.

SHRI LOBO PRABHU (Udipi): Sir,
the story of Calcutta is a sad one. Having
been the first port in this country, it is now the
fourth. Out of a total of 550 lakh tonnes of
freight, Calcutta now has only 90 lakh tonnes
while Bombay has 180 lakh tonnes. It is a
matter for serious consideration for this
ministry, which has a direct responsibility
because the port commission is under it. The
port commission of Calcutta was the first
port commission and it should have deserved
more attention than what the ministry has
given to it.

Five cauescan be isolated becausse of which
we can say the ministry has not paid atten-
tion to Calcutta port. Calcutta port is con-
gested with barges. There is no means yet
discovered of reducing the time lost by the
barges, which obstruct the steamers from
coming into the berths. This is a long-stand-
ing complaint on which no action has been
taken.

Secondly, there is the question of inade-
quate storage. Although the Caleutta dock
freight has been going down, it happens that
the storage provided is still inadequate and
that much of the freight has to be exposed
to the elements and is also subject to, as my
hon. friend has mentioned, pilferage on a
very large and almost organised scale.

Thisdly, thers. is.the. questien .of mechani-
omb pide;, Altisomgh: Calcusts. veas« the: fioss:

port in respect of establishment and in res-
pect of size it is now the last port in the way
of mechanised aids. You have no proper
lifting arrangements, you have no cranes and
there is such a woeful lack of these things
that you have the position that steamers
have to take on an average 2.6 days for
berthing. This is the figure for 1966-67. L
may mention here that so inefficient is this
port that the latest report available in our
library, received in December, 1969, is or
the year 1966-67. We are no more up to date
than that and the Ministry has not seen that
the Annual Report is promptly sent every
year. According to that report, you have this
position that it takes 2.6 days for berthing,
and each day lost means an expenditure of
Rs. 11,000 to 12,000. This is Increasing from
day to day and the turn-round is becoming
a scrious burden due to the inefficiency of the
Port Commission.

Fourthly, sinoe my hon. friends are here
I am glad to point owut this, we have the worst
kind of labour organisation and the most
worst kind of labour troubles in Calcutta.
I would like to give some figures. 1 have
already mentioned that Calcutta handles
only half the freight of Bombay. But the
labour employed in Caloutta is 42,000 as
against 30,000 in Bombay and 20,000 in
Madras which- handles 60 lakhs tonnes.
There is no proportion in the work done and
the labour employed in the port.

I am glad the lady Member raised the
question of equating of salary of port workers
in Calcutta with those obtaining in the rest
of the country. But I wish they would also
equate the return, the productivity of the
labour of Calcutta, with those in the rest of
the country.

SHRIMATI ILA PALCHOUDHURI:
1 was referring te equating the salaries of
port workers with those of port and dock
workers in other ports of India. Calcutta
port workers do as good work as any-
body else.

SHRI LOBO PRABHU: Then, the big-
gest problem is that Calcutta is a sick river.
1 do not say the Province but the. river.

SHRI INDRAJIT GUBTA. (Alipere):
Caloutta is nai a:river.
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SHRI LOBO PRABHU: Calcutta port
is on a sick river; I would like to amend it
for the benefit of my hon. friend. Now this
river has to be seen how revived,

I am glad my hon. friend has raised the
question of the Farraka barrage, which is a
relevant one. Why is it that this barrage,
which was supposed to be completed this
years, does not seem to be in the process of
completion even for another two years. You
have every reason to expedite the construction
of this barrage because time only means
accumulation of more objections from
Pakistan. They claimed only 3 million cusecs
carlier. Now they have gone up to 40 million
cusecs. If you delay the physical construction
you are likely to allow the accumulation of
larger claims by Pakistan. So, I would like
to enter a very strong plea here that whatever
finance is required must be found so that the
Farraka barrage is completed as quickly
as we can. If we fail to do that, Bhagirathi
river will not be able to flush the port and the
Hooghli river will not be able to do its share
work.

At the moment the port can take ships of
only 26 feet draft and that only for a few
months a year. Mention has been made of
the 11 bars which exist. Then, there is conti-
nuous bore in this river unknown anywhere,
which means this is the most hazardous port
in the world and also the most expensive
port in the world. Between 1946 and 1966-67
the freight has been raised ten times and the
freight cost now is nearly double the freight
cost of any other port in the world. You
cannot expect this port to improve until you
reduce the freight costs. Along with the
Farrakka barrage you have to expedite also
the work of Haldia port. This is a matter
where again the Ministry has slipped up.
The construction has been slow.

Thirdly I come to the subject of dredging.
The Minister has informed us that there is a
dredging job unit there. But we have to re-
member that 10 million tonnes of sand or
carth has to be taken out every year.

Have you considered if you have that
amount of dredging capacity 7—not only the
capacity of the vessels you engage but the
capacity of thoese vessels as demonstrated
and as it is brought into play? My informa-
tion is that they do not dredge even 5 million
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tonnes and the result is that the port every
day is getting silted more and more. The
subject of dredging is important not only
here but to all ports in the country. It is my
own calculations that it is unadequate I would
like the Minister to consult his officials there
and satisfy this House that it is adequate.
You make the mistake of not providing
enough dredgers. There is work now in
Mangalore port, in Tuticorin port and in
Paradeep for excavation of something like
25 million cubic ft. There are only two
dredging vessels—MOT I & MOT IL. You
have placed an order for one dredger with
the Garden Reach Workshops. Now that
workshop has a record of taking 34 months
to complete a dredger for Paradeep with the
result that that port has almost become a
total loss. This Garden Reach workshop
promised that within 9 months of getting the
plans, they will get this dredger. This is
impossible. 1 would like you here now
that you get a commitment from the Defence
Ministry that they could complete that dred-
ger. If not, you many buy a dredger from
abroad as you proposed to do. You had a
contract. You buy a dredger from Yugo-
slavia or some far-eastern country, which you
cancelled because of the hope of getting this
dredger from Garden Reach. Otherwise,
there is a dredger available with the Madras
port which may be abailable in the month
of May at a lower cost than what they con-
tracted five years ago. Now if you do not
engage that dredger, what is going to be the
result? Your work will come to a standstill.

1 am speaking of Mangalore port. I have
some knowledge of development of that port
Mangalore requires an excavation of ten
million tonnes of earth. They are providing
one dredger only. Even that has not yet
arrived although they said that it would
arrive on Ist April. This dredger can only
excavate 1.25 million tonnes of earth. The
Garden Reach Cutter dredger may not be
available for years and you have placed
an order only for a hopper dredger. A hopper
dredger does not arise now. We want a cutter
dredger atonce. If you fail to provide them
a cutter dredger immediately, the result will
be that the amount of Rs. 25 crores which is
being spent on Mongalore will be an idle
investment from 1972, the scheduled date.
Just calculate the interest and see to yourself
as to how you can say that two small dredgers
and a hypothetical problematic dredger from
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the Garden Reach workshop plus a hopper
dredger can complete this work. These dred-
gers can only do, according to my calcula-
tion—I would like to be corrected if I am
wrong—even if we include the Garden Reach
workshop dredger, 5 million cubic feet of
earth whereas you have a job of 25 million
cubic feet. At this rate it will five years for
you to complete the work of Tuticorin and at
Mangalore which will mean in other words
that you have to pay interest for 3 years
amounting to perhaps 10 or 12 crores of
rupees becaue you will not spend Rs. 3
crores and acquire a dredger here and now.
Therefore, I warn you, I warn this country
and this Government which has failed to
anticipate the requirements of the ports.
I'might mention here that because the Madras
port work was not taken up quickly and was
not completed in 1968, the cost has arisen
from Rs. 4.6 crores to Rs. 15 crores. It is
one small work and that work is so bad that
they have to employ tugs to take the ships
into the port and these tugs are not going to
be ready for 2 years. It means that instead
of 1968 your port will be working only in
1973. This is a disgrace. This is almost
something to condemn the Ministry, to
condemn the Minister, not the particular
Ministers, but the whole line of Ministers
who have failed the country in anticipating
the just requirements of our ports.

SHRI INDRAJIT GUPTA: Mr. Chair-
man, Sir, | admire Mr. Lobo Prabhu for
the industriousness with which he has tried
to study the problems of Calcutta port.
(Interruptions)

SHRI 1QBAL SINGH: Hec was talking
more of Mangalore port than of Calcutia
port.

SHRI INDRAJIT GUPTA: 1 cannot
resist the temptation to just mention two
points because I do not think he is aware of
this, while I agree with what he has said.
One is that the existing dredger fleet of Cal-
cutta port has not been utilised to the maxi-
mum possible capacity apart from the ques-
tion of acquiring new dredgers. There are
reports of Estimates committee and other
bodies which show that the existing dredgers
are being wasted. Second thing I may tell
Mr. Lobo Prabhu is that however many
dredgers you acquire, there will not be much
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of a qualitative improvement because the
mud, the silt, which is taken out of the river
by the dredger is put back into the river.
This is not a new thing. This is a thing which
I have been raising for last 15 years,
The mud is taken out and it is put back
into the river at another place. There is
no arrangement by which you adopt modern
methods for dumping this silt on the shore
and use that for some other purpose. This
is a perpetual vicious circle going on like
this. However, this is not the purpose of this
amending Bill on which I want to say a few
words. The Minister has not given a con-
vincing reply to Mr. Kanwar Lal Gupta's
objection as to why there has been a delay
in bringing the ordinance. He has also taken
objection to the ordinance being promulgated
during inter-session. But I say there has
been a great amount of delay in bringing
forward this Bill because this Second Hooghly
Rridge Act was passed by the West Bengal
Government in July, 1969. It was enacted.
Once that Act was passed, immediately it
was necessary to amend this Bill so that the
Bridge Commissioners could be appointed.
In that case it would have very well been done
in the last session of Parliament. There was
no need of delay and in passing an ordinance
and then this amending Bill. However, better
late than never.

The only point 1 wish to deal with in a
few minutes at my disposal is that the UF
Government before appointing the Bridge
Commissioners which was done only recently
after the Ordinance was promulgated, had
been carrying on a long dialogue and
discussion with the Goveroment of India
regarding what type of bridge should be
built. Two questions had been raised.
The Port Commissioners were insisting
for a long time and they are still insisting
that the new bridge must be a high
bridge, a bridge under which ocean-going
steamers can pass. That means to say that it
has to be a bridge of 125’ above the river,
The present Howrah bridge which many of
you must have seen and crossed also is 35°
above the water surface. The probable
height will be, if the Calcutta Port Commis-
sioners’ plan is accepted, 120’ and in terms
of expenditure, this means the difference
between building a high and a low bridge
will be somewhere in the neighbourhood of
betwecn Rs. 8 to 10 crores. Why are the Port
Commissioners insisting on a high bridge?
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[Shri Indrajit Gupta)
1 do not know. If you are famitiar with the
topography of the river there, the bridge is
to be built south of the Howrah bridge and
between the existing Howrah bridge and the
proposed new bridge there are what are
known as jetties belonging to the Calcutta
Port Commissioners which are not part of
the docks proper but some old jetties which
are there on the riverfront, which are used
for loading and unloading of the ships.
These jetties are very old—I don't know how
many years old, probatly, nearly 100 years
old. They are in very bad shape. They are
out of date. They badly require renovation.
In fact, the expert view of engineers is that
these jetties are obsoleie now and they should
be gradually dismantled. But the Port Com-
missioners have been insisting that because
these jetties are being used and continue to
be used, therefore, the new bridge, when it is
built, must be high enough to allow the
ocean going vessels which come up the river
to cross under that bridge to go up to the
jetties. The United Front Government had
been arguing with them that the Port Com-
missioner’s own report—they have got a
term called projection report—upto the year
1980 showed that whatever work of loading
and unloading and handling of cargo will
be done by these jetties right up to 1980
would easily be accommodated in the King
George's Dock. The King George's Dock
whichis inthe Docks proper can accom-
modate that amount of work which the Port
Commissioners themselves project as the
capacity of the jetties right up to the year
1980. Still they go on insisting that those
old obsolete jetties must be kept working and
therefore there must be a high bridge and
therefore the money of Rs. B to Rs. 10 crores
extra must be found and West Bengal must
be saddled with that burden. I could not
understand this. If the Port Commissioners
had their own plans for renovating and
modernising the jetties then there would be
some force in their arguments. They have
got to such plan. They were asked to pro-
duce whatever pian they have got for renovat-
ing the jetties. They said, we have no plan.
That means, these jetties will naturally be
dismantled, have to be dismantled, and
abandoned, but simply in the name of those
jotties this 120° high bridge is being insisted
upon and ultimately, Sir, I regret to say
this,—1I asked our own United Front Govern-
ment Ministers: Why did you agree to this?
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You should insist on a low bridge which is
much cheaper. You can have two low bridges
across the river for the price of one high
bridge; and everybody knows from the traffic
problems of Calcutta that only one more
bridge is not what is required. For any city
like Calcutta in other parts of the world
they have half a dozen bridges across the
river. They said that they found ultimately
that il they did not agree, if they went on
arguing and pressing for a low bridge ulti-
mately this would become an excuse for the
Government of India to shelve the whole
thing altogether and no bridge would be
built for another 10 or 20 years, The Minis-
ter in charge had come here last year at the
time when Mr. Morarji Desai  was still the
Finance Minister. He came to discuss with
him the question of sharing the expenses
of this and when he raised then the question
of the high bridge versus the low bridge—
1 heard it from himself—Mr. Morarji Desai
immediately jumped at the idea and said:
Oh, there is a controversy about high bridge
and low bridge; very good, let us put the
whole thing into cold storage and have a
fresh survey. Then he hurriedly said; “All
right, does not matter, let us have a high
bridge; something is better than nothing.
We cannot go on with that one Howrah
bridge any more.” Now, Sir, everybody
knows, the Minister also knows, that the
high bridge of 120" above the river water
really requires a vast approach work. The
bridge itsell is not the problem. The problem
is the approaches to the bridge. A 120 feet
high bridge will require vast area on both
sides of the bridge which would have to be
taken over and developed as the approach
to the bridge. And, the calculation is that
out of 16.5 crores which is now the total
estimate for the new bridge, only Rs. 4 crores
will be spent on the bridge itself. The remain-
ing amount of Rs. 12 crores or Rs. 11 1/2
crores will be required for all the approach
work. It will become a bottleneck in traffic.
1t is not going to assist traffic at all. It will
become & bottle-neck; but all this has been
due to this obstinate interference by the Port
Commissioners that they must have a bridge
under which the vessels can reach those
obsolete jetties which are going to be dis-
mantled anyhow.

Therefore, Sir, my contention is that if
you insist on having this high level bridge
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because of the Port Commissoner's so-called
expert advice then, the West Bengal budget
should not be saddled with this burden.

Why should we be saddled with this ? In
that case you have agreed to give a loan
towards the expenses of construction, |
would demand and plead that instead of a
loan, they should be given an outright grant
if you are going to carry on with this scheme
of the high-level bridge.

The other point is to mitigate to some
extent the bottleneck which is going to be
caused, this project is going to cause you
more complications than anything clse the
way it is being designed. There is a point at
the Howrah end of the proposed bridge.
It is National Highway Number Six. That
connection has to be made. Otherwise there
is no point in having this bridge also. As the
hon. Minister knows, there is a scheme which
is pending for a long time, called the Kona
Express Way. This Kona Express-way's
total cost is Rs, 5 crores which can provide
a link between the Howrah-end of the pro-
posed bridge and the National Highway
Number 6. 5o, my submission is that the
Kona Express Way should not be seen in
isolation as a separate project of its own but
as part and parcel of this new project. The
bridge is not something in isolation. It has
to be connected with the whole surrounding
traffic network. Otherwise, it makes no
sense at all.

Therefore, I would request the Government
to see that the cost of this Kona Express
Way which is estimated at Rs. 5 crores to
link the Howrah-end of the bridge with
National Highway Number 6 should be taken
up as part of the bridge project and that should
also be financed by the Central Government
because this is part of a National Highway
and National artery which serves not only
one Calcutta city but it has the outlet and
inlet for the vast amount of trade and com-
merce which is of national importance. That
isall T have got to say. I would once again—
I do not know if it is too late—plead with you
to phoase consult some other enginoers—there
are expert engineers in the world—apart
from the Port Commissioner and ask them
whether these high bridges are essential or
not. Why should this huge expenditure be
gone in for a high bridge? Two low bridges
can be constructed at the same cost and those
bridges would greatly assist the flow of tra-
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ffic across the river from both directions and
case the congestion problems of the Calcul}a
City whem there is no plan either to renovate
the jetties or to scrap them by taking over
their work to King George's Dock, other-
wise the second bridge is going to prove

white elephant. :
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-SHRI H. N. MUKEBERIEE (Calcutta
North-East): 1 am very gratsful to you
for having given me this opportunity, be-
cause I want to take advantage of it to draw
the attention of the hon. Minister to 8 matser
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which I have previously tried to bring before
the notice of his predecessors like Shri Raj
Bahadur but in which nothing very much has
been done.

I take it that Government are sincere in
the assumption that the Calcutta port, in
spite of the sickness and decay to which it
has been subjected of late continues to play
a very large part in the economy of our coun-
try and deserves to be protected and even
expanded to the extent possible. But that
brings into focus an idea of the future of
the river.,

I have my doubts in regard to even the
Farakka barrage being an answer to the
questions that beset this very difficult river.
1 remember having read in some technical
dissertations how the nature of the river is
such that at the mouth of the river—and
there are so many branches and sub-branches
of the mighty rivers which congeal so to
speak on the Bay of Bengal at what is called
the continential shelf of the Bay of Bengal—
the currents operate in such a way that sand
and silt accumulate and rush through the
Hoogly and the Bhagirath unlike in the
castern part of the country; Pakistan is
lucky in that regard. The continental shelf
is such that the sand and the silt come to our
part of the country and they rush inside
whenever the flow-tide takes place. The
Farakka barrage is not likely to be an ade-
quate answer because the bed of the river
has risen considerabley and it is very uneven,
with the result that the volume of water which
is likely to be released by the Farakka barrage
is not very likely to be able to counteract the
pressure of sand and silt which the flow-
tide brings from the Bay of Bengal into the
river. And the result is that according to
scientific dissertations, the remedy ought to
be hydrological investigations at the conti-
nental shelf of the Bay of Bengal in order to
make it impossible for that stupendous in-
vasion of sand and silt into our river. Till
this is done, not very much is likely to happen
and the Calcutta port is not going to be
saved.

Besides, there are other rivers like the
Rupnarain, which are wide but which are
not at all deep except perhaps in some areas
River training schemes are not there at all,
Those rivers have to be narrowed so that the
flow of the water can be very much quickeg
than it ia.
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There are many other branches of rivers
and sub-rivers which have not been trained
and tamed at all, with the result that the
flow of water with which we can counteract
the rush of silt and sand from the ocean
can be stronger than it is. This part of the
subject is not discussed at all. We think of the
Farakka Barrage as a sort of talisman, but
this talisman may not work. Many of our
engineers turn a blind eye on future diffi-
culties; only they take hold of the problem
of the present and try to get an adhoc solu-
tion, which would be no solution at all. Just
as in the case of the bridges, we know how
the thing is going to be shelved. We know
that the approach roads to a 120 ft. high
bridge can never be manipulated out of the
land which can be scooped out of that part
of Calcutta. You cannot just get it even if
you do away with the Calcutta Maidan
which is the lungs of the city. You will never
be able to have that kind of approach to the
bridge if the bridge is going to be 120 ft. high,

8o all these gimmickries, so to speak, on
the part of our technicians and engineers do
not appear to lead to some very tangible
result, My suggestion to the Minister is that
these things have to be considered very care-
fully. Certain things which need to be done
at once must have priority, but let us not also
forget some of the long-term aspects of the
problem, and 1 do hope that if Calcutta port
is to be saved, we do not depend entirely
on the Farakka Barrage matter. That would
not be a solution of the problem; other con-
comitant jobs have got to be taken hold of
as soon as ever that is possible.

I thank you for the opportunity given to
me to butt in to say a few words,

SHRI S, KUNDU (Balasore): 1 take the
liberty to speak on certain matters connected
with the port worksrs. There is a news in the
press today that the Port and Dock Workers'
Wage Board has given certain recommenda-
tions. When we think of port development,
we should not forget that a vital part of it is
connected with the living condition of port
workers.

In these recommendations given after a
prolonged period of four to five years. The
Government have excepted with ‘ifs’ and
‘buts’, OQne af the recommendations seys
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that it should be implemented with retros-
pective effect from Ist January, 1969. The
Wage Board has been sitting for the last four
years. In this one-clause Bill there is absolu-
tely nothing about it. This would have been
generally welcomed all over by the two lakh
port and dock workers if retrospective effect
had been given from the time the Board was
constituted.

There is another snag so far as the port
workers of Calcutta are concerned. The
Govt. have said as follows, 1 quote “The
question of the fitment of the dock workers
at Calcutta port in the wage structure re-
commended by the Board will be examined
separately with a view to ascortaining whether
any adjustments need to be made in their
case, and orders in this regard would be
issued soon.,” 1 do not know how many
years it will take for another inquiry to make
these adjustments about their different salary
and wage grades. They have been told they
will continue to pay the house rent which they
are paying now regarding the house which
have been allotted to them by the port autho-
rities, till a decision is taken in this regard.
That decision also has been avoided in these
recommendations.

Though belated, still 1 welcome the majo-
rity decisions of the Wage Board and urge
Government ‘not to sit over Its ‘ifs’ and
*buts’ but try to immediately implement it
and help the 2 lakh port and dock
workers

While speaking about Paradeep poris,
naturally a reference to Paradeep whieh is the
deepest port in India is irresistible,

MR. CHAIRMAN: I do not think that
the Minister will be in a position to answer
your point because we are concerned with
a small point regarding Calcutta,

SHRI S. KUNDU: The Minister ought
to know it thoroughly and lct us hope he can
answer.

SHRI S. K. TAPURIAH (Pali): That is
what you think. "

SHRI 8. KUNDU: He Wil prove it,
et us hope.- . see e wves Shus
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Paradeep is one of the deepest ports in
India where the bottom is completely of soil
content. That means that this port can be
excavated to any depth and I am told that
the experts have said that this port can be
made one of the deepest ports in the world
and big tankers up to two lakh tonnes can
come to this port. But 1 am surprised to see
that the Government is showing such a step-
motherly attitude to this port and is not look-
ing into its problem. T am told no serious
study has been made. There has been deve-
lopment of other ports, but correspondingly
the money which has been allotted to Para-
doep is very small. Though recently the con-
struction of a cargo berth was inaugurated,
there ought to be several such berths cons-
tructed there so that the requirements of the
port could be met. Orissa being a backward
State, «ts industrial development depends on
the quick progress of this port and other
minor ports, Therefore, I would urge that
the Minister, while replying, should give a
specific assurance that he will take some
definite steps to see that this port is deve-
loped and built quickly so as to caich up
with the major ports of India because with
its development it will become one of the
biggest ports not only in India but in the
world. .

SHRI IQBAL SINGH: All the Members
who have spoken on this Bill have supported
the laudable objective of constructing the
second bridge on the river Hoogly.

Some other points were also made. Most
of the Members, especially Shri Indrajit
Gupta and Prof. Mukerjee, have spoken
about the high level and low level bridge.
This question of the high level and low level
bridge has been thoroughly sorted out in the
last ten yoars and more. In 1964 the CMPO,
their consultants, the West Bengal Govern-
ment and all parties considered all the aspects,
technical and non-technical. Not being a
technical man I cannot say much. After that
when the decision was taken, again the West
Bengal Government asked us to re-think
on this. We have again examined it in con-
sultation with the technical people of the
Roads Wing along with others and I can
assure my hon. friend Shri Indrajit Gupta
that 1 have myself read th= whole thing from
A to Z and re-examined it from all aspects
and how for it is going to affect Calcutta
part by slltation. Not only is Calcutta a port

one of the most important institutions through
which the trade and commerce of North
Indian Statcs passes, but for the develop-
ment of Bengal and that part of the country
there should be no hazard to this port. No
other port has to encounter such natural
hazards as the Calcutta port has to. There
may be a saving of Rs. § crores today but
tomorrow history will say that the persons
who decided on those matters had not taken
the wider interest into consideration. It was
considered; we considered Outram ghat and
Prince ghat also. With the flushing of the
Hooghly by Farakka water we propose to
solve some problems. We should not put
impediments in that. It is practically accept-
ed by every hydrological engincer that if we
put it at a low level the piers will increase the
silt. We are spending Rs. 150 crores for the
solution of that problem. 1t is 4,000 feet from
the main turning circle. If we put another
big impediment, it is bound to increase silt.

SHRI INDRAJIT GUPTA: Has the
present Howrah bridge got any piers? You
can build bridges without piers.

SHRI IQBAL SINGH: As 1 explained,
it had been gone through. Mr. Lobo Prabhu
pointed out that it takes 2.6 days to bring a
ship from the main sea to Calcutta port.
There must be holding capacity in Calcutta
port; mooring must be there. We cannot take
all the ships inside; we have to hirth them
at the outside moorings. 38 moorings out of
the 85 moorings which Culcutta port has
got will be beyond this bridge, This bridge
will bz about 4,000 feet from the main turning
circle. When the ship is brought to the port,
it is not done on its own force. You cannot
apply the brakes and ask them to stop. This
is not a big margin by international standards.
Perhaps it is below the minimum. Our pilots
are operating there. As I said, the ship is
not moved on its own force; it is done by
tugs. In these circumstances, should we
increase their hazards? 1 had myself gone to
Calcutta and consulted them and in fact
cross-examined them: why are you objecting
to a low level bridge when the State Govern-
ment wanted it? After considering their
explanation, I am convinced that it is in the
interest of Bengal and Calcutta and also
North-east India to do like this. The hon.
Member said that we wanted to shelve it.
We are the first persons to say that this will
solye spme problems. We have seen the pro-
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blem from all angles. There was a big engi-
neer who also supported that view. Not
only our people in the Roads Wing but also
the Calcutta Port Commissioner, their con-
sultants, their hydraulic department, the
Calcutta Metropolitan Organisation, all
these have supported us. 1l the technical
persons say something and T feel it is in the
interest of Calcutta, shou'd T agree to some-
thing else? Tomorrow if siltation increases,
people will ask: why have you spent Rs. 150
crores and then put up another obstacle?
That is the whole point. The hon. Member
says we should also give a grant. T do not
know where it will lead to. The loan which
we have provided is outside the plan. We
have provided for a loan of this size because
that was a special problem. We cannot
compare this problem with amy other pro-
blem. Calcutta being a premier city, the
biggest city of this country, it is our endeavour
to find a solution to its problems. For that
purpose, we have provided a loan.

Another point was made out. Mr. Indra-
jit Gupta has already informed us that in
July, 1969, that Act was passed by the West
Bengal Assembly. That Act was assented
to. In the last session itself we had intro-
duced this Bill, but we could not find time to
take it up. It is entirely for this House, for
the Business Advisory Committee; but this
was introducedin the other House and passed.
There was a delay of two months. Even if
we were parties to the delay of two months,
we have brought out the Ordinance so that
Bridge Commissioners were appointed in
order that they could start the work.

Regarding siltation in the Hoogly, it is
quite a major problem; there is the problem
of boretides and bars. 1 have seen them
myself. I have taken the engineers with me
and asked them what could be the solution.
We are giving them all possible assistance.
We have given to the Calcutta port one of
the biggest estuarian dredgers, which is the
biggest not only in this country but in this
part of the world, so that these problems
could be solved if not totally, at least, parti-
ally thus giving some relief.

There are 14 bars. Every bar is an obstacle,
and every bar creatc a problem. Sometimes
their behaviour changes. Sometimes when
you deal with them in one way, the hydraulic
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pressure acts in the other way. When we are
taking away the silt from one place and are
putting it in another place, we require some
land. And after a long study, we are dealing
with the silt problem in such a way that the
silt does not return again to the same place.
The experts have studied this problem and we
have taken their advice also. Calcutta has
got a number of dredgers, big, small and
medium-sized. 1t has the biggest dredger
fieet in India. But still the problem is great.

Reference was made that Calcutta port is
not running at a profit. Shri Bhagaban Das
made a point about it. We appointed the
Bhattacharya Committee, and it gave us the
report, and we have accepted most of its
recommendations. We give 50 per cent of
the cost for river maintenance and entire
cost of Bhagirathi-Hooghly river training
works amounting to Rs. 11 crores. All
these problems are sought to be solved and
these projects are going to help Calcuttaport.

We are taking steps on our side also. It
is not that we are simply not agreeing to the
low level bridge. We are taking from our
side also a big programme for helping the
Calcutta port. Haldia is there, which is being
appreciated by all. We are going to spend
about Rs. 58 crores on it. 'We have taken it
up on a priority basis; so that it may be com-
pleted and a satellite port may be created.
1 hope that with all these things, increasing
the draught at Calcutta port, training of the
rivers Hoogly and Bhagirathi, flushing of the
waters from the Farakka, and with the in-
crease in the dredging fleet at the Calcutta
port, Calcutta port is bound to improve,
and that all these improvement will have
a2 good effect on the Calcutta port, and we
hope to restore to it the old glory: it is one
of the major ports, and a premier port of our
country.

In the fourth Five Year Plan also, one-
fifth of the amount for the ports is being
spent for the Calcutta port and Haldia and
these training works. There are eight major
ports, and one-fifth is being spent on Cal-
cutta. The problems are big; they require
big assistance. Without that, there could
be no solution.

Some Members asked why we are putting
in these words, “any persoa.” That is be-



21 Statutory Res. and  CHATTRA 10, 1892 (SAKA) Calcutta Port (Amdt) Bill 222

cause a similar clause does exist in the major
Port Trusts Acts. We have put in those
words, because it is not only the State
Government, The river Hoogly and Bagi-
rathi, upto Farakka will be under the river
regime, under the Port Commissioners.
Suppose somebody wants to construct a
small jetty. He will be doing the work in his
own area. The Calcutta Port Commis-
sioners do not want to become contractors.
But in the river regime, it is proper that the
Port Commissioners do the work and no-
body else should be allowed to do the work.
The work may be done for the Corporation,
for the State Government or for an indivi-
dual, but it should be done by the Port
Commissioners. There is a similar provision
in the Major Port Trusts Act. I hope those
friends who were having some misapprehen-
sion on this point will be now satisfied.

Mr. Lobo Prabhu talked about Mangalore
port. 1 do not know, Mr, Chairman, whether
1 should reply to that, but he is an ex-ICS
man and he should give the figures rightly.
In Mangalore, we are dredging only 11
million cubic metres. For that we are making
all efforts. We have sorted out the problems
of Mangalore and Paradeep also. We have
sanctioned a new cargo berth for Paradeep.
We have again restorzd the depth to 39°
That is a big help. We employed contractors
and restored it in 1§ years.

SHRI S, KUNDU: It is your duty to do
it. What is the help?

SHRI1 IQBAL SINGH: I mean help to
the port. 1 am not talking of the State
Government. We did it in spite of the State
Government not giving the land to us.

SHRI §. KUNDU: What about the rock
free bottom port to which I referred?

SHRI IQBAL SINGH: This is the first
time you have brought it to my notice. I am
not an expert. I cannot reply to it off hand.

Si'r. I have replied to most of the points
and I move that the Bill may be taken into
consideration.

o\ Sy W T "Wl Ry,
wa R §9 faag 48l FgW R | WA
AERG ¥ warar § O o AW ®

T ¥ qF grw wy ¥ gefr o Afe
we wrar @ e gad i ot s 2
gt 1 Y awar @ R gad &t e Y
ATFY AT | F qg AT Agan g
g grefem dfaes 7 o forsd s
AT §, ITH T T TR FT FIH

TR

qar wgEw A wgr ¢ f faewa,
T, F1 T & U oF FAE T o
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[MR. SPEAKER in the chair]
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MR. SPEAKER: 1 will now have to put
the Resolution to the vote of the House.

SHRI KANWAR LAL GUPTA: Sir,
1 am not against the Bill as such. So, 1 do not
want to press my Resolution.

MR. SPEAKER: Has the hon. Member
the leave of the House to withdraw his
Statutory Resolution?

SOME HON. MEMBERS: Yes.
The Resolution was, by leave, withdrawn.
MR. SPEAKER: The question is:

“That the Bill further to amend the
Calcutta Port Act, 1890, as passed by
Rajya Sabha, be taken into consideration.”

The motion was adopted.

MR. SPEAKER: We will now take up
clause by clause consideration.

Clause 2—(Insertion of mew section 35A in
Bengal Act 3 of 1890)
SHRI SHIVA CHANDRA JHA (Madhu-
bani): I beg to move:
Page 1, line 6,—
affter “may" insert—

“after due and prompt intimation
to the Union Government".(1)

wew wged, @ fdas w1 ae
AR R awa s gi e W
TS ®7 & H{F FO, AHA TG TH
fadrqs 7 99T §, T TN &, TEH
warer faare A &1 awar | fm oY gt
% AT qoTEA & way § W 2 W
wgi faar g—
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“The Commissioners may undertake
to carry out on behalf of any person (in-
cluding any State Government) any works
or services or any class of works or services
on such terms and conditions as may be
agreed upon between the Commissioners
and such person”

‘et ¥ % qvare qg We
fear smr—

“after due and prompt intimation to
the Union Government."

& g0 aTT FY wrAan § i st
TR TR T g AR e @
gifgaraa &<, FEE-ANAT T
#r 7z w1¢ w77 S WX 7y W Iw @
ag 39 19 #7 ga1 A ¥ FHR
#r &, dfew & =gan g fis ag fafarr
&1 ¥ 37 AT 2——ag WA ¢ frdaw
# a6 g1 wrAr 4rfgy | gAREAT a8,
afew e ag == 4w wifew &7 o
fEdmgamEsaT ST @E |

AT &Y X F0aT g )
SHRI LOBO PRABHU: 1 beg to move:

Page 1, line 7,
for “person” substitute—
“public authority™ (2)
Page 1, line 9,—
Jfor “‘person™ substitute—
“public authority provided no
liability arises to the finances of
the Port" (3).

Sir, I have moved two amendments. The

first one has been supported by Shri M. S.

Murti and also by Shri Indrajit Gupta.

1 would compliment the Minister for his
ability in avoiding all coritentious points.

He has the very gracious way of saying that
he has himself been to Calcutta or he has
himself read the file. But we would like to
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be convinced of his reasons for coming to
certain conclusions.

Shri Indrajit Gupta raised two vital points.
Firstly, 120 ft. high bridge was considered
necessary only to reach the jetties. It was
pointed out that it was not necessary to have
these jetties because the King George Dock
could be expanded. You have not said a
word on that. All that you have said is that
for ten years from 1960 this has been pending,
that certain engineers have given their con-
currence and, therefore, this bridge should
be 120 ft. high. You have to consider what
it means to have a bridge of that height. The
approach roads are going to be changed, the
whole topography is going to be changed,
the houses will go, the other roads will go
and, as he pointed out, it is going to cost
Rs. 12 crores for the approach roads.
It can mean 12 years to complete that. In
the meanwhile, this is going to be a bridge
to be seen and not to be used. So, I would
suggest, however competent your engineers
are, however competent your port trust is,
this is a matter on which second opinion, a
world opinion, if necessary, be taken because
it involves a big investment and it involves
a very big risk.

Now, coming to Mr. Murti's support, and
it is very necessary, we should amend this
clause to restrict the powers that you are
giving to the Calcutta Port Trust. I would
like you to please read the provisions which
you are making, that is that the Commis-
sioner may undertake to carry out, on behalf
of any person, including any State Govern-
ment, any works or service or any class of
works on such terms and conditions that
may be agreed upon. I cannot think of any-
thing more permissive. This is a kind of
blanket power. Tomorrow, the Calcutta
Port Commissioner can undertake to build
house for me because “any State” is involved.
Is it necessary for you to give all this power
to the Calcutta Port Trust?

As 1 have already mentioned, they have
42,000 people employed and, in spite of being
so over-staffed, they have paid in the year
under review as much as Rs. 123 lakhs as
overtime. Why are you giving them a
blanket permission that they can do any-
thing they like in this reckless manner? You
have to consider, when you give this blanket

power, that you may be committing yourself
to a very large expenditure. It is possible
that they will take a contract by itself; it is
possible that thoy will take mere supervision
work. These are very large risks; there are
different altermatives which can involve loss
to the Port Trust. They have already in-
curred a loss of Rs. 3 crores last year. Do you
want to add to it by taking over this construc-
tion? Pleass do something. Instead of “any
person”, at least, say, “‘any public authority™,
1 do not think the port trustis competent
to do this work. You also add, according to
my second amendment, that whatever work
they do should not involve a loss to the Port
Trust. The Port Trust is a highly incompe-
tent body; it is a highly indebted body to the
Centre and it is a body which is not doing
its own work.

Lastly, you have completely avoided the
subject of dredging. That is very important
for this country. 1 have said it very clearly
that, according to the dredging capacity you
have, if you work properly, it will take 5 years
to do the work which is already on hand.
You have not given a reply to this. I am
not referring to Mangalore. You forget
about Mangalore. What about Paradeep,
Vizag, Kandla and Goa? What is your
dredging capacity that you think you can
complete the work with just one dredger
that you are going to buy from abroad and
the dredger that your Garden Reach work-
shop is going to make. You cannot avoid
that issue. You are going to involve this
country into a very large expenditure if a
part of work that of dock is completed and
the dredging is not done at the same time.

SHRI IQBAL SINGH: As far as the
first point made by my hon. friend, Shri
Shiv Chandra Jha, is concerned, as to why
they are taking the contract, I may tell him
one thing that even for any contract or any-
thing or any work that is to be done by the
Calcutta Port Commissioner, they must get
the estimates approved by the Government if
the value is more than Rs, 2 lakhs. Even if
your amendment is not pted, they will
come to the Government and the Govern-
ment will scrutinise it. According to Sec. 48
of the Calcutta Port Act Government will
give them sanction, I do not think there is
aay need for this. That provision is already
there. Actually people arc asking the other
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way round. They are asking that these are
autonomous bodies and they may be given
more freedom and may be given more auto-
nomy. For Everything costing more than
Rs. 2 lakhs they have to come to the Central
Government.

Secondly, the budget of the Calcutta Port
Commissioners comes to the Government
for sanction. They cannot do anything with-
out the permission. Regarding the second
point Mr. Lobo Prabhu has made, as I ex-
plained there is a similar provision in the
Major Port Trusts Act which applies to
Mormugao Vizag, Paradeep, Cochin and
Kandla. When nowhere it has been misused
how can I presume that the Calcutta Port
Commissioners will misuse it? There is
another point. We are giving the powers so
that they may be able to do the second
Howrah Bridge work. For that power we
have proposed a similar clause which was
in the Major Port Trusts Act.

As 1 explained Calcutta Port regime is
much more long. Suppose tomorrow they
say that somebody wanted that this jetty
might be put up this way, the Calcutta Port
Commissioners will not allow him to put up
that jetty in that way, They will put it up.
They can do the work for anybody because
there are so many other things in extending
the regime. Tomorrow the Corporation can
ask them. Some shipbuilding concern also
may ask them ‘You do this’. They cannot
do that for anybody.

Regarding the dredging capacity, 1 have
explained to the hon. House in detail. Cal-
cutta modernisation problem is not the
modernisation of the cranes. Calcutta has
got enough cranes. Calcutta modernisation
problem is increas in depth and in the draft
for which we arc spending large amounts,
That is the biggest modernisation programme
of Calcutta. Calcutta has got enough modern
cranes. We are putting up a new satellite
modern port in order to supplement the
capacity of Calcutta. These are the bigger
modernisation programmes.  With these
words I am sorry I cannot accept the amend-
ment.

SHRI RANGA (Srikakulam): My hon.
friend has not explained as to what would
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be the disadvantage if the simple amendment
suggested by my bon. friend, Shri Lobo
Prabhu, comes to be accepted by the House.
He only said that in other acts there are
similar provisions. Therefore, there is no
harm in continuing. He has read out and he
has made it clear that it is too wide and too
drastic an authority to be given to them.
On the other hand he wanted to circums-
cribe it in a very reasonable wording by say-
ing ‘public authority’. You get it done on
behalf of any public authority provided no
liability arises to the finances of the port.
What is your answer? You did not give any
answer. What is the harm in accepting this
amendment. You simply said, *‘What is the
harm in going ahead without the amend-
ment 7'

SHRI IQBAL SINGH: May I say a few
words regarding what is said by the learned
professor? I explained that this provision
is already in Major Ports Trusts Act. There
was not a single instance of misuse. How can
I presume that Calcutta Port Commissioners
will misuse?

I explained that the Calcutta port has a
regime of the river about 120 miles on one
side and that will be increased on the other
side. There can be so many other problems,
Suppose tomorrow there is a problem. Cal-
cutta Port Commissioners say that the regime
has to be increased in that way for that pur-
pose. There is the case of siltation. You
want to put the silt material in a certain place.
They do not have the power to put that silt
material. They may say ‘We cannot do the
work for that person’. For all these things,
it is more desirable to give this power to
Calcutta Port authority. It is not being
misused. I cannot accept the amendment,

MR. SPEAKER: We have had enough
discussion. We have to take up the next
Bill also.

1 will put the amendment of Shri Shiva
Chandra Jha to the vote of the House,

Amendment No. 1 was put and negatived,

MR. SPEAKER: I will now put Amend-
ment No. 2 of Shri Lobo Prabhu to the
of the House. .
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The question is:
Page 1, line 7,

Division No. 20]

Abraham, Shri K. M.
Amat, Shri D.

Anjanappa, Shri B.
Bhagaban Das, Shri

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Dass, Shri C.

Deb, Shri D. N.

Deo, Shri R. R. Singh
Dipa, Shri A.

Esthose, Shri P, P.

Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
'Gupta, Shri Ram Kishan
Jha, Shri Shiva Chandra
Kachwai, Shri Hukam Chand
Kandappan, Shri S.
Katham, Shri B. N.
Khan, Shri Ghayoor Ali
Kushwah, Shri Yeshwant Singh
Menon, Shri Vishwanatha
Modak, Shri B. K.

Mody, Shri Piloo
Mohamed Imam, Shri J.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda

Ahmed. Shri F. A.
Babunath Singh, Shri
Badrudduja, Shri

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri Hem

Basu, Dr. Maitreyee
Bhandare, Shri R. D.
Bhargava, Shri B. N.
Bohra, Shri Onkarlal
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri K. G.
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
‘Gandhi, Shrimati Indira
Ganga Devi, Shrimati

for “person” substitute—
“public authority™ (2)

The Lok Sabha divided

. [16.01 hrs.

Murti, Shri M. S.

Naik, Shri R. V.
Nambiar, Shri

Nayar, Dr. Sushila
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Patel, Shri J. H.

Patil Shri. S. K.
Pramanik, Shri J. N.
Ramamoorthy, Shri 5. P.
Ramamurti, Shri P.
Ramani, Shri K

Ranga, Shri

Reddy, Shrimati Sudha V.
Satya Narain Singh, Shrj
Sen, Shri P. G.

Shah, Shrimati Jayaben
Shah, Shri T. P.

Sharma, Shri Yajna Datt
Sheo Narain, Shri
Supakar, Shri Sradhkar
Tapuriah, Shri S. K.
Tyagi, Shri Om Prakash
Umanath, Shri

Vajpayce, Shri Atal Bihari
Vidyarthi, Shri Ram Swaru

NOES

Gautam, Shri C. D.
Gavit, Shri Tukaram
‘Guha, Shri Samar
Hem Raj, Shri
Jadhav, Shri V. N.
Kesri, Shri Sitaram
Khan, Shri Latafat Ali
Khan, Shri M. A,
Kinder Lal, Shri -
Kotoki, Shri Liladhar
Kushok Bakula, Shri
Laskar, Shri N. R.
Maharaj Singh, Shri
Mandal, Shri B. P.
Mandal, Dr. P.
Marandi, Shri
Master, Shri Bhola Nath
Mishra, Shri G. S.
Mondal, Shri Jugal
Oraon, Shri Kartik
Pant, Shri K. C.



231 Statutory Res. and

Paokai Haokip, Shri
Parthasarathy, Shri

Patil, Shri Anantrao
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Rana, Shri M. B,
Randhir Singh, Shri

Rao, Dr. K. L.

Rao, Shri K. Narayana
Reddi, Shri G. S.

Reddy, Shri Surender
Roy, Shri Bishwanath
Roy. Shrimati Uma
Sadhu Ram, Shri

Saleem, Shri M, Yunus
Sankata Prasad, Dr.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Yogendra
Shastri, Shri Sheopujan
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Sidheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri Satya Narayan
Sonar, Dr. A. G.
Sonavane, Shri

Tiwary, Shri D, N.
Tiwary, Shri K. N.
Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Yadab, Shri N. P.

MR. SPEAKER: The result®* of the
division is: Ayes—53; Noes—=86

The motion was megatived.
MR. SPEAKER: I shall now put amend-

ment No. 3 of Shri Lobo Prabhu to Clause
2 to the vote of the House.

Amendment No. 3 was put and
negatived,
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MR. SPEAKER: The question is.
“That clause 2 stand part of the Bill".

The motion was adopied.
Clause 2 was added to the Bill.

Clauses 3, 4, 1 the Enacting Formula and
the Title were added to the Bill.

SHRI IQBAL SINGH: I beg to move:
“That the Bill be passed.”

MR. SPEAKER: Motion moved:

“That the Bill be passed.”

SHRI SAMAR GUHA: Sir, I want to
speak for a few minutes at the Third Reading.

MR. SPEAKER: Shri Indrajit Gupta.

SHRI INDRAJIT GUPTA: Sir, the
argument put forward by the hon, Minister
in favour of the high level bridge has nothing
to do with the use or disuse of these jetties.
His only argument was based on the advice
of the engineers that if there is a low level
bridge, then it will have to be built on piers
and if that is done, it is likely to increase the
siltation. T agree with him that if a bridge
is built on piers in the Hoogly river, there is
every likelihood of siltation being increased
and that should be avoided. But what I fail
to understand is this. Why assume that such
a low level bridge should be constructed on
piers? The existing Howrah bridge is only
35’ above the river. It is not built on piers,
The modern bridge building technique has
developed so much that the question of plers
does not arise. This is an old and outmoded
technique. 1 do not know why the engineer
has put the scare that if there is a low bridge
built on piers the siltation will increase and
therefore we must avoid it and therefore we
must have a high bridge and therefore it must
be 120’ at a cost of Rs. 16 crores, This makes
it impossible to build the approach roads.
1 would very much be obliged if you will
kindly give a second look at the project
because you have failed to convince us and
tell us the reason for not having a low level
bridge without piers.

*Ihe folowing members also recorded their votes for AYES: Sarvshri Shri Gopal
Saboo, Arjun Singh Bhadoria, J. B. Singh and Lobo Prabhu,
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That would be the real thing that would
be required to-day for relieving the conges-
tion problems.

‘That is all 1 want to say.
MR. SPEAKER: Shri Samar Guha,

SHRI SAMAR GUHA (Contai): Sir,
I support this Bill for this reason. My con-
cern is that any person may be a contractor
but that contractor may be required to do
something or he may be debarred to do some
other thing. That is not my concern. My
concern is that Calcutta is suffering from
terrific problems of traffic movement. And
it is the experience of everybody that when-
over they pass through Howrah Bridge for
hours together there is traffic jam. Almost
everyday the traffic jam is found over the
Howrah bridge. Mr. Chairman, I had given
the figures when I had discussed at Calcutta
about the terrific traffic problem. And there
is frequent dislocation of traffic over the
single bridge—Howrah bridge connecting
Calcutta, 1 want to draw the attention of
Government that nowhere in the case of big
cities like London and elsewhere there is such

a big river where there is only one single

bridge. There are a number of bridges there.
But Government have now agreed at least
to have one more bridge. Actually the roads
to Calcutta and Howrah cover the two indus-
trial belts on cither side of the Hoogly river
and they go 40 or 50 miles upstream on the
two sides of it. Thercfore, one single bridge
will be insufficient. There should be more
of them. That is also the recommendation
of the CMPO. But at least they have decided
to have one more bridge. My main concern
is how long it will take to be completed. We
Should consider this from all aspects, the
traffic, trade, port facilities and strategic
considerations. Calcutta port is so vital.
It is known to everybody that Calcutta deals
with 50 per cent of our oversea trade and
nearly 40 per cent of the inland trade of the
whole eastern region. What is the exact
time by which this bridge is to be completed
and will it be possible to sec that the second
bridge is built as early as possible? In build-
ing the second bridge, will it be ensured that
the engineering and consultancy will be abso-
lutely Indian and no foreign engincers or
knowhow will be employed so that we pro-
vide full scope to our engineers in this. Again
I ask whether the bridge will be completed

within the shortest possible time and what
will be that period required, as it is a vital
artery between Calcutta and Howrah and
is essential for the survival of Calcutta port
and city.

SHRI IQBAL SINGH: Shri Indrajit
Gupta again raised the question of the high
level bridge. I think I explained it in depth
why we have agreed to a high level bridge.
Then he said that I have not spoken about
the Calcutta jetty. I have said in my earlier
observations that it was agreed by us in-
cluding the CMPO and their consulting
engineers. Secondly, it will be hazardous
for the bridge to have a low-level because
siltation may increase.

SHRI INDRAJIT GUPTA: Without
piers also?

SHRI IQBAL SINGH: Tt will be a navi-
gational hazard because the turning circle
of the Calcutta port will be about 4,000 ft.
from that bridge, if it is a low level bridge.
T explained also that when ships are brought
to port they are not on their own power
but on tug power. That is also a navigational
hazard. Calcutta port is of a special nature
where the holding capacity must be maximum
because it takes 2-3 days to come into and go
out of the port. So that capacity has to be
more than that of any other port. How can
we afford not to utilise 41 per cent of our
holding capacity ?

SHRI INDRAJIT GUPTA: By ex-
panding King George’s Dock you can do it.

SHRI IQBAL SINGH: In Calcutta jet-
ties are also required and we are making
full use of them, and that will be in the in-
terests of the port of Calcutta also. Consi-
dering all aspects, the jettics, the holding
capacity, siltation and navigational hazards,
I have explained that it is desirable to have
a high level bridge. Besides, all the technical
persons have agreed on this. Politicians may
disagree, but not one technical person has
told me that it will be more in the interests
of the Calcutta port and Bengal to adopt this
hazardous course which is being recom-
mended and which is not desirable. 1 hope
this will satisfy him.

Regarding the time that will be taken,
it is the project of the West Bengal Govern-
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ment. We will do only a part of the job.
What the West Bengal Government and the
Bridge Commissioners will say, whether
they will require consultancy or not I do not
know. It is not for me, it is for the West
Bengal Government to decide, but they have
told me that they will take at least five years
and they will try to complete it within that
time from the start of the work.

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

16.11 hrs.

STATUTORY RESOLUTION RE, ESSEN-
TIAL COMMODITIES (AMENDMENT)
CONTINUANCE ORDINANCE; AND
ESSENTIAL COMMODITIES (AMEND-
MENT) CONTINUANCE BILL

MR. SPEAKER: We take up the Reso-
lution and the Bill, They will be discussed
together as already intimated. The time
allotted is two hours,

AN HON. MEMBER: The time may be
extended.

MR. SPEAKER: This has been fixed by
the Business Advisory Committee and
approved by the House.

st wacww g (feeeft w=w) -
WSS HEIEd, § WITHT WA ¥ oot
Foifedtor (witedz) sfeqin fam,
1970 ¥ fewgqas 1 wemq, fomd
fao wwre & weaw wrdr fiwar qu,
T 9EA & qT AT g | W g faw
T AFWTIT AT AG AT IS T
# 5 1964 ¥ oY IW wWT F qA™
weft & I Fgr a1 fE Rwr F wAT™ Y
Tga FHT §, 54T AR TET g1 Y R, WA
®1 w4 foe @r g, TEwr O
¥ firq wr€ Gur faw W Tf, QT
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17 amar st wifge foed awdy
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